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In every mitter Iok Sabha cannot |
have precedence bec use this House
represents the States.

SHRIM. M DHAF IA (Maharashtra)
Madam Deputy Cha rman, in the other
Hou .€ the Prime Mint ter was to make the
statement 1n the 11orning but some
counter-revolutionarie  and reactionartes
raised several points of order and also
points of propriety and naturally the
time was exhausted nd she it to make
that statement as 200 PwM Actually
she was on her

fe s waen the House
adjourned.

THE DEPUTY CHAIRMAN
Now I think Mr. turen Ghosh has no
objection.

SHRI NIREN CHOSH : [ huwe |
one objection Malam, you arc the

presiding officer Ycua know this House
1s not p.operly respe ted [n every matter

the precedence goes o the other House !
though we are on par.
THE DEPUTY CHAIRMAN

This House 15 proper y respected but when
certain things are beyond your control
what can you do? She has to finish the
business there and then come here

The House stind ljourned till 215
PM,

The Hose then adjourned \
for lunch t egiieen  minutes
p st 01e of *he clock

The House reas embled after lunch
at fifteen mimautes 1 ast two of the Clock,
the VICE-CHAIRMA® (SHRI M. P BHAR-
GAvVA) mm the Chair

THE WEST BEN 3AL LEGISLATIVE
COUNCIL (ABOLITION) BILL, 1969 |

THE DEPUTY MINISTER IN THE
MINISTRY OF 1AW AND IN THE
DEPARTMENT Ot SOCIAL WELFARE
{SHRI MOHAMMIE D YUNUS SALEEM)
Mr Vice-Churman Sitr, 1 beg to move

*“That the Billt y provide for the aboli-
tion of the Legi.lative Council of the
State of West Bengil and for matters
supplemental, ircidental and  conse-
quential thereto, as passed by the Lok
Sabha, be taken 1nto consideration.”
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Under article 169 of the Constitution
Parltament 1s authorised to provide for
the abolition of the Legtslative Council
of any State. According to this article,
If the Legislative Assembly of the State
passes> a resolution to that effect by a
majority of the total membership of the
Assembly and by a majority of not less
than two-thirds of the members of the
Assembly present and voting, Parliament
18 entitled to pass an Act abolishing such
a Council i the State The article further
provides that any such law, which has
to be enacted for this purpose, may also
contain such supplemental, incidental
and consequentital provisions 4> Parha-
ment may deem necessary. On the 2Ist
March 1969 the Legislative Assembly of
the West Bengal State adopted a resolu-
tion to that effect, recommending the
abolition of the West Bengal Legislative
Council For this purpose a Bill was pre-
pared and imtroduced 1n Lok Sabha [f
one reads the different clauses ot the Bull,
it will not be difficult for one to come
to the concluston that 1t 1s a very smnll
Bill which only fuifils the object of the
resolution passed by the West Bengl
Legislative  Assembly.

In clause 7 of the Bill consequenttal
and incidental provisions have been made.
For exwmple, there may be certamn Bills
which mught have been ntroduced 1n the
Counct! or might be at the introductory
stage Such Bills would automitically
lapse Such Bills which have been passed
by the West Bengal Assembly ind which
have been referred to the Legislatne
Councti for further consideration would
be deemed to h.ve been passed by the
Assembly Sumilar consequential provisions
have been mide m clasue 7 of the Bill.

As 1| submutted the Bill 15 verv simple
and not verv complicited  Theiefore 1t
need not be discussed in detul 1 hope
hon Members of the House would give
thewr consent to the passing of this Bil
I may add one thing As I hwesubmitted,
this Bill was considered by the Lok Sibha
and passed on the t6th May, 1969.
Hon Members of this House are awire
that the 19th of May was the last working
day for this august House It was not
possible to b-ing forward this Bill for
the consideration of the House carlier
as there were othet important items in the
list of business of the House [t was not
found possible to ntroduce discussion
onthis on the last working day of the
Raya Sabha
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SHRI DAHY ABHAT V. PATEL (Guja-
rat) : Question.

(Interruption)

SHRI MOHAMMED YUNUS
SALEEM : Whatever I say, | say it with
a full sense of responsibility.

NSHRI RAJNARAIN (Uttar Pradesh) °
o. ’

SHRI MOHAMMED YUNUS
SALEEM : How can you say ‘No.? I
say ‘Yes’.

SHRI DAHYABHAI V. PATEL :
You may say ‘Yes’, but we say ‘No.

SHRI MOHAMMED YUNUS
SALEEM : Therefore, I submit that it
was  not  possible to introduce this
discussion in the previous session of this
House. I do not think any objection
with regard to the delay would arise.
In the circumstances, I submit that the
House may be pleased to consider this
Bill and pass it.

The question was proposed.

SHRI DAHYABHAI V. PATEL:
Mr.  Vice-Chairman, Sir, itis quite
true that this is a very small measure

but everything does not seem to be as
simple and as clear as the hon. Deputy
Law Minister tried to make out to us.
I have a few doubts and queries. Not
being a lawyer I would request the hon.
the Law Minister to clarity them. That
does not mean that I will agree with what
he says, but I would like to have his
views as a lawyer on some of these
Polnts. I must make it clear that we do not
agree  with his last observation that
on the L6th May the Lok Sabha passed
it, this House adjourned on the 19th May
and so it was not possible to pass it. All
the  Opposition Parties even, except
my friend, Mr. Bhupesh Gupta, had
agreed to pass it in an hour's time.

SHRI BHUPESH GUPTA

[RAJYA SABHA]
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SHRI DAHYBHAI V. PATEL : What
is the relation between the two ?

SHRTI BHUPESH GUPTA You
wanted to scuttle the monopolies Bill.
Mr. Vice-Chairman, T do not want to
join issue with him, but he cannot make
this thing. . .

SHRI DAHYABHAI V. PATEL
I certainly can...

SHRI BHUPESH GUPTA : Let the
Government say it. It was decided...

..SHRI DAHYABHAI V. PATEL

!

(West f

You did not want it to come up. ..

;  SHRI BHUPESH GUPTA : The Bill
was laid here ona Friday. On Saturday
it could not be taken up because of other
business and the 48-hour rule was there.
The Government insisted that on Monday
the President’s Succession Bill should be
passed and others. In the Business Ad-
visory Committee meeting which was att-
ended by his party representative...

SHRI DAHYABHAI V. PATEL
I was present in that—no representative I
say.

! SHRI BHUPESH GUPTA : Now thiS
kind of thing is being said. [t is most
unfortunate. [ think the Government and
Mr. Hathi were quite willing, but the

[
] Business Advisory Committe decided at
I

the meeting that the House would not
sit beyond Monday. I think you will agree
that this is uncalled for...

|

i SHRI DAHYABHAI V. PATEL
When Shrimati Indira Gandhi is going
his way, why is it that [ cannot have my
way ?

| SHRI BHUPESH GUPTA

are you charging me?

Why

SHRI DAHYABHAI V. PATEL
Because that is the truth.
{

SHRI BHUPESH GUPTA 1 What is

Bengal) 1 1 never disagreed. Where is the ' the truth? Where is the proceeding ?

proceeding?

SHRI DAHYABHAI V. PATEL : |
Every body knows it.

SHRI BHUPESH GUPTA : [ said that
the monopolies Bill and this should be |
taken up and the House should be ex-
tended. '

|

SHRI DAHYABHAI V. PATEL
Whether there is evidence or not, truth
remains truth.

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA ) : I am on my legs
Will you please take your seat?
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SHRI BHUPE;H GUPTA The 3
| g frfaee? ITFT
Swatantra Party vanted to forestall the - fifez?r &1 22T q'g\ 3ﬂ'(‘
T AT FT AT I EG I ER R

glﬁnopolles and R strictive Trade Practices
tll) That 1s why they brought i this sub- | & Fza1 =EAT & f& i Earaardy 7
qry

Ject We  said b)th should be passed
In that session b extending the sittings |
of the House, but the Business Advisory |
Committee did 10t extend the sittings

of the House Ob lously we are helpless FagrTeRs (5t AgET gAR i)

LAFAITAST A, FT G A AN | T
qaT g Afgw AE I fawm 9T AEY
CIE A

THE VICE-CF AIRMAN (SHRI M

P BHARGAVA) Wil you please take
your seat? May [ appeal to the hon
Members not to get agitated? Let one !
Member speak at a ttme Mr Dahvabhat |
Patel s 1n pos ession of the House

Let him continue | off TRAAGN : HET § AT ATATT

ard | foa fad Faa @e| gn 9EF
frva Siear = | # = arEd e 3 gAY T weEd W A faar g
e e g AT E T | g gy w1 2 g o ST

SEa i G 7
CEE I I FIE Lt ko fp Ferfr ST e S

S TRATTAS ¢ T TF A Fafe- \

f& v IuAr ) g9 W Stg@ ATIA
qér v arfed a7 fasga T g R
ot q¥ TS Sff AR FTHE F AW I

FIO 7 (g F7 AT TF F=JT TR IR
srarrely ¥ Sl garr 41 #IE S F
aT B 9f T AT AT AT SHET TTST AT

fagas v ERED, P U
T AR gRT TR AT pogoay fygd dwd ¥ Ag o R | 59

frza ggsr wF ==z 38 5 FEY ST = |
e ,T; ;{;{ T T; d:q\: Hr HEAT S gR qHTE A faet g &v
RN FAH F TN | ax gag  off 75 a1 (7 a8 AHEAT AT

X AT gy e fa i

SHRI BHUPISH GUPTA What
dsd 1 say ? What did 1 say ? I think Mr
Rajnarain shoule not say that, If any
such thing 1s thoe 1n the proceedings |
of the Business a visory Committee or of
whit 1s satd her~ [ will resign from the
House here and 10w Can he show me
this thing? I sa d the House should be
extended Mr R.janarain, vou are arguing
agunst us. I want a clear ruling from you
If there is one wor d to that  effect anywhere
in the proceeding of the Business Advisory
Committee meeti 1g

SHRI RAJINARAIN Why should h
Stand 1n this w1y ? Let me finish my say

SHRI BHUIESH GUPTA
15 all right You are making a false state-
ment

st TRAR@E : AT FF AT BT FEAT
Zragam A F@AT | TWAR ar ag
g fs wa 4 @< grar # ot ®er &
AT |(Interrupn m) az AW AE ATET g
fr wffaq T ag qAE & 9w

TEAs FT AT
sgqe TR i dE o1 fF A8 WAl
g7 FIETARER g1 ar g ST P AT
S F1 A A T g ag T qT

( Interruption )

gad wg Al a1 fF ga UF 9 #T
$53 % fod AmT 31 qA saY FIAM
6 3% aF FT FHATE AT gAF "z
¥ oAiEi WEE TF (% Ady an, afFa
zgFl WA 0" AT Tifeq 1 F@ET
et § FAq FAT arfza &
oWy TA% faam woar f& o@wE gaR

That | fafe g€ oY, W foq 39 fa=w &1

et ez & rF fwar I3 IFE a1
qfser s fgfad 7 ST OFST A gAA

saEdr | o F ¥ ogr froggr &
FAMEER BE A T TF o FW fear =y
gAY @A R qrg g ¥ FiR WA
qat ® arg ag gw  fear W@
ar .
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[ =0 <@g |
#eqré for 7 aFdt I F 9ATH,
g AT AL AFAT FH FOA F B A
3q fad st qra g I9F1 31F 3F FJH A |

SHRI DAHYABHAI V. PATEL
Mr  Vice-Churman, I am sorry un-
necessary heat has been generated in the
debate  What T was saying was just
to relate the facts according to my
knowledge Mr Bhupesh Gupta 18
entitled to have his version We never
interrupt him or get excited as he be-
haves here At least when the Congress
Party t» yielding to hum in so many matters,
taking his dictates on so many
things. he should be a little more patient
Even when he s happy about the Con-
gress Parly taking his advice on so mny
things why should not he show a little
more patience or forbed.ance? But the
fact 1s that 1n the Business Advisory
Committee we said that we would sit
even hilf an hour o1 one hour more if the
Government winted to pass this Bill
All other opposition Parties except my
friend, Mr Bhupesh Gupta—he was try-
ng

SHRI BHUPESH GUPTA 1 demand
the proceedrags of the Business Ad-
visory Commttee 1 never 1ttended
Mr. Chtta Bisu attended He wanted
an extension The Business Advisory
Commuties rejected 1t Even for that [
am to be blam 4’ T did not attend The
pioceedings of the Business Advisory
Com nittee are there  Lie 1s being spread
ina cileubued mumer [ demand thit the
procecdings of the Bustness Advisory
Commuttee be put before the House

SHRI DAHYABHAT V., PATEL
The calculated iction of Mr Bhupesh
‘Gupta 1> very sigaificant

SHRI BHUPESH GUPTA . They did
not allow this thing to be taken up
The Bustness Advisory Committee de-
cided not to extend the session

SHRI DAHYABHAl V. PATEL
Why ?

SHRI BHUPESH GUPTA . [ was not
present.

SHRI DAHYABHAI VvV  PATEL
Becwse you waated to link the Monopo-
lies Bill What relation has the Monopo-
fies Bill got? The Monopohies Bill was
not going to be passed n one hour That
would take quite a ot of time

other |

|
|

[RAIYA SABHA]
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SHRI BHUPESH GUPTA My
friend attended He did not raise any
objection Mr. Chitta Basu wanted
an extension It was not granted It 1s
in the proceedings of the Business Ad-
visory Committee | was speaking here
on the Five Year Plan. As you know
very well,1 did not attend I am not a2 mem-
ber of the Business Advisory Committee
though T was invited T hid been 1n-
vited, even so I could not attend Do
not blame me for what the Business Ad-
visory Commuttee did

SHR1 DAHYABHA! V. PATEL
I am sorry 1f I am not correct Mr Bhu-
pesh Gupta 1s 4 member of the Business
Advisory Committee when be wants to
when 1t does not suit him, he 1s not a
member 1 quite agree But the Business
Adwvisory Comnuttee cannot get on un-
less Mr. Bhupesh Gupta 1s pacified by the
Congress Whip or by somebody or your-
<elf when you tatk to him 1n the lobby

. oeAREn o fashe gsIrEe
FHA A JT AG F TG A2 q3 TG
gH At A oA

SHR1 DAHYABHA! V. PATEL
This matter was discussed with the Mintster,
with the Congress Whip We said . we
will certainly agiee, 1t Government wants
to pass this Bill we have no objection
[ do notsee what relition there 1s between
the Monopolies Bill and this Bill, how
they could be hinked together. After
all the Monopolies Bill 1s a Bill which 1s
going (o tike time  Amendments h.ue
been moved by many people, myscif
and many of us All of us would wnt
to speak on out amendments That Bill
cannot bt passed in an hour That will
be passed even in one diy or two duvs

SHRI PITAMBER DAS(Uttir Pyadesh)
What interest . fter all could Mr Bhupesh
Gupta have 1n not getting this Bill passed
(0 the lost session?

SHRI DAHYABHAI V PATEL
It 1s very obvious They wanted time

SHRI BHUPESH GUPTA Mr Vice
Charrman, b would like these gentlemren
to be taken to the Pinvilepes Committee,
because the business of the House 1s guided
by the decisions of the Business Ad.
visory Conmitiec  The proceedings o
the Busmess Advisaiv Commuttee a
there Not only thit, when Mr Pt



161 West Ben al Legislative
said that, § sa d I want the Council t0
die. here and ow. Last day when Mr.

Dahyabhat Patel referied to 1t, I mentioned
I want the Couri:il to die. That 1s there.
S>3 t1> p-oziediags. I had no 1interest at
all. Not only thit it will be a good thing
1f the Council h 4 been abolished.

SHRI DAHYABHAT V. PATEL :
But you wantec to extend the tume.

SHRI BHUPI:SH GUPTA : Whatfor ?

SHRI DAHY ABHAI V. PATEL * You
wanted two “mo (thy’ time to conshiadate...

SHRI BHUFESH GUPTA What
do yo1 think w gain” Nothing we gaint.

THE VICE CHAIRMAN (SHRI M.
P. BHARGAVA: : Mr. Dahyabhat
Patel is on his cgs

SHRT AKBAiR ALI KHAN (Andhr?
Pﬁades]hl) : By 1 0w we could have fimished
the Bill,

SHRI DWLJE NDRALAL SEN GUPTA
(West Bengal) I do not appreciate the
Government c¢- Mr. Dahyabhat Patel
when they say that Mr. Bhupesh Gupta
obstructed the i iclusion of the West Bengal
Council (Aboli 10n) Bill. Whether he was
present 1n the Busimess Advisory Commt-
tee or not, to re it 1s irrelevant. The fact
1s that 1t was 10t included. The 19th of
May was the last day of the sessions
On the 17th of May I rose up to mention
that 1t should e ncluded. On the 19th
also 1t did not come May [ know from
the Leader of t1¢ House, Mr. Hathi, who
1s present here why it did not come then ?
I remember he said, *‘we are prepared 1f
the opposition agrees”. You said, the
Government w s prepared 1f you agreed.

SHRI OM AEHTA (Jammu and Ka-
shmir) : See he proceedings.

i

SHRIDWIJI NDRALAL SEN GUPTA:
I remember the proceedings, what hap-
pened. If the Opposition does not agree,
am I to unde stand that 1n future also
the Governme 1t Bull will not be included ?
Since when dul this convention develop
that without the consensus or consent
of the Opposi 1on the Government will
not 1nclude 1 Bill, first from the Lok
Sabha even? So, my position 1s this.
I do not kncw what happened behind
the scene. All that we know is that this Bill
should have been passed and could
have been pass *d. [ have already mentioned
on the 17th t at if necessary, we shall sit

{21 JULY 1969]
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up till 9.00 p.M. There are conventions
and precedents when the House sat even
late into the night to pass a Bill. Why?
May I know? There 1s no heavy business
mn this House. Everything could come.
Will Shri Jaisukhlal Haths, as the Leader
of the House, say what prevented him
from comung to that conclusion?

An HON, MEMBER: What Opposi-
tion party has objected to the incluston?

SHRI DAHYABHAI V. PATEL
You know the facts. So, [ am not taking
more time on that. The facts are very
obvious and it 1s well known that I am
notn the habit of erther twisting or hiding
the facts. If I am correct, [ will say readily
that T am correct. But tn this there 1s no
question of correction, Every body knows
what would happento the United Front
Government if the Bill had been passed.

AN HON. MEMBER : Nothing would
have happened.

SHRI DAHYABHAI V. PATEL :
They would have been in difficulty and
of course, they have now devised new
means, 45 1 saw from a4 recent visit to
Calcutta with some other friends on the
Monopolies Bill. I had the privilege of
going to Calcutta and meeting so many
people, because we hear all sorts of things
about what 1s happening there. And 1
was inclined to feel that what we were
doing there at that yyme was something
very msigmficant to what should have
been done in Bengal. It 1s reign of terror
that 1s prevailing there. ! ask  What
18 our Home Mimister here doing? (In-
terruptions) Nobody 1s able to speak (f
you are driving a car, somebody gets nedr
to the wheel and says, ‘1 want to go theie.
“If you say, “l want to go easiwards,
he says, *“ I want to go westwards’.
If you refuse, he will light 4 match and
put 1t into the petrol tank. It 1s a datly
occurrence there.

SHR1 A P. CHATTERIEE (West
Bengal) : Was he dreamung”

SHRI DAHYABHAI V PATEL
[ was not dreanung. (Inferruptions) 1 do.
not have to take your permussion. But
these facts are known. There 1s a virtual
reign of terror prevailing in Calcutta.

SOME HON. MEMBERS No. no.

SHRI DAHYABHAI V. PATEL
The press 1s not able to speak If youread

| the newspapers, even the small extracts of

what have happened theie, and put them
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[Shri Dahyabhai V. Patel]}

together, you will know what 1s happening
there. If you ask for police protection, 1t
is not avatlable. People who have asked
for police protection have been taken to the
police station and harassed. This 1s what 1s
happening. (Interruptions) 1 know what
sort of protection I will get from you

HR INIREN GHOSH (West Bengal) :
I will stand by you.

SHRI DAHYABHAI V. PATEL
Thope I will never be in need of that
protection.

SHRI A. P. CHATTERIJEE : You are
ever in need of protection. That 1s good

SHRI NIREN GHOSH
he is afraid. What can I do ?

SHRI DAHYABHAI V. PATEL
I never need to be protected by you.
(Interruptions) 1 know what sort of pro-
tection 1s given to friends who ask for it.
There 1s a virtual reign of terror pievailing
there,and T am surprised that the Govern-
ment of India do not worry about it.
They are worried about the Monopolies
Bill, they are worried about this Bill. They
are worried about this Ordmance. But
they aie not woiried about what 1s
happening in West Bengal. There 1s no
law and otder there Tomorrow, West
Bengal will be out of the Indian Union,
and we are worrying about the Nagaland
Billand that Bill and about what 1s happen-
ing tn Assam. Along with tt, the whole lot
of them will go I am surprised that my
friends sitting opposste are so calm and are
not worrymg about it. And 1t should
have been their business to worty about
tt, about the situation that 1s there. (Infer-
ruptions) Today, on the first day of Parlia-
ment we are talking of so many other

: He says,

things, mstead of the first thing that
should have been our worry. We have
got a situation on the borders which

1s well known, which 1s not happy.

SHRI MONORANJAN ROY (West
Bengal) : May I know whether he 1s
speaking on the Bill wtself or on the
situation in Calcutta and 1n West Bengal?

SHRI DAHYABHAI V. PATEL
That is very relevant I am not gomng to
learn from this Member who has come here
onlyto day. | know the Rules of proce-
dure, Please tell your friends.

Apart from this Bill being so small
[ thought the hon. Minister should have
said something about what is happening
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in West Bengal. Then, I would hike to know.
If tomorrow the United Front G overn-
ment decide that they want an Upper
House, will another Upper House be
given to them. There has been an Upper
House all these years. Today they do not
want an Upper House. Are they hiberty to
say tommorrow that they want an Upper
House? [ just want to know. That 1s all.

SHRI A. P. CHATTERJEE : Do
you or do you not want monopoly?

SHRI DAHYABHAI V. PATEL :
I say, adhere to the Constitution. In the
Constitution, we have been having an
Upper House in West Bengal all this
time. And why 1s 1t that today you do not
want 1t ? Is 1t that some of your Ministers
were not very happy that yot wanted
to remove them? Some of your Mintsters
were from the Upper House.

SHRI NIREN GHOSH : You want the
Upper House ?

SHRI DAHYABHAI V. PATEL
I am asking why that situation has
arisen today. ({nterruptions) The Treasuty
Bench does not know?

SHRI SUNDER MANI [JPATEL
(Orissa): It 1s the Communists and the
Treasury Bench

SHRI NIREN GHOSH
yes, or no

SHRI DAHYABHA!U V. PATEL

I do not undeistand this duel situation
So far, they wanted 1t, Today they do not
want it. If jomorrow they want 1t, wilt
the Government of India mtroduce a Bill
to give them an Upper House? That
is the answer 1 wanj from the Law Minister
to the Government of India. What 1s the
Government’s position? I am not asking
about Mr. Niren Ghosh’s position, [ am
asking about the position of the Gox/em-
ment of India.

SHRI NIREN GHOSH . [ am asking
you to know what is your position.

SHRI DAHYABHA1 V. PATEL
Youask the Government. I am not 1n
power,

SHRI NIREN GHOSH : You are an
hon. Member of the House. I want to
know your posiion.

SHRI DAHYABHAI V PATEL
I will tell you on another occasion, this
1> not the occasion. I wall tell you plenty

Answer
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of it if you want. My views are very
clear on this ! have no hesitation, I do not
change my iews again and again. My
views are not influence by this situation
or other sitvation where certain persons
remain Minis'ers or do not remain Minis-
ters. That does not influence me.
I am just asking clearly. As a result of this
Bill, what wi | happen to the sitt ation not
only in We't Bengal but elsewhere?
To-day, they : ay, we do not want the Upper
House. Alfri ht, abolish it. Are they com-
petent to scy the day after tomorrow
that they wait an Upper House again,
those State. which donothave Upper
Houses? If hey want, will the Govern-
ment give hem? That is the clarifica-
tion that I v ould like to have from the
Government. [ do not yet understand
why after having an Upper House
for so many years in West Bengal, the
people to no want it. Will the hon. Law
Minister, if he has any reason or back-
ground as toc why they want to abolish
it now, exjlain the situation? Have
they come t> such a very nice situation
that only on: Legislature there is good
that things < re running in West Bengal
very happils, that they law and order
situation is ery nice there, that schools
and college are working well, that
factories are working well, that the pro-
duction is up, that the foreign exchange
that the Gov :rnment of India wants very
much is b ing eatned by the factories
there, becau e they want to earn foreign
exchange? I it that for that purpose, West
Bengal beiny the largest industrial com-
plex in the ¢ »untry it is working so satis-
factorily? I, coming from Bombay, know
that many, many factories do not know
and the prc luction at many important
factories pro lucing important components
and import: 1t machinery, is held up be-
cause very important components are
being made n Bengal and Bengal factories
are not able o supply them.

SHRI A. I’. CHATTERIJEE : That is
a slander,

SHRI DAHYABHAI V. PATEL
It is a fact. You can go to court if you
think it so. [ know that several factories
in Bombay :re upset. The Government
of India will tell you if you ask them that
the factorie. in Bengal are not producing
as much asthey used to:they are not work-
ing to their capacity. There is ‘go-slow’
(Interruption:). The worst type of thing
that we have any where, the gherao, the
West Bengal labour people have started.
[ want to know whether the gherao
Governmen: has asked for its abolition
and is the Jovernment of fndia always
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going to yield to the gherao Govern -
ment? Has the Government of India no
choice in this. I have seen the statement
of one of the West Bengal Ministers—
I think he was the Minister of Agricul-
ture—in which he has also pointed out
the very serious serious law and order
situation. It was in the papers. What I
am telling you about the situation is
based on the day to day newspaper reports
from Calcutta.

SHRI NIREN GHOSH : Your news-
papers.

SHRI DAHYABHAI V. PATEL

If the newspaper does not publish true
news your Government would not leave
it. If it is not true your Government would
not allow that newspaper to survive
for one minute. But because it istrue you
are unable to take action ..., ({nterruption
by Shri Niren Ghosh) Whether he shouts
or his friend, Mr. Bhupesh Gupta, shout
the truth will remain. I know truth is
inconvenient to him, I know is certain
countries the practice is to shout down
the truth and nobody 1s able o say a
word. Fortunately we have not come to
that stage in India so far and I hope we
never will.

SHRI S. S. MARISWAMY (Tamil
Nadu) : In spite of Congress T ile.

SHRI DAHYABHAI V. PATEL
Yes, in spite of Congress rule, with
their policies right or wrong, without
understanding or understanding them
leading only to a totalitarian rule. It is
freedom that we want. Truth must pre-
vail from all sides. If any one tries to sup-
press truth, the Government should not
allow any body to do so. If the Law Mini-
ster or the Congress party helped in pre-
venting this Bill from going through, it
would be a bad day. The House heard
Mr. Bhupesh Gupta's tirade against me
in preventing me from explaining the
facts about it and if the Government con-
nived init, I think it would be a bad day.
Now 1| hope the Government will only
come forward and say frankly that it was
Mr. Bhupesh Gupta who did not want
the Bill to go through that the Bill did
not go through last time; otherwise the
Bill would have gone through last session
itself in spite of opposition. But Mr.
Bhupesh Gu pta said he would not allow
me to explain. Therefore, I have got up
and addressed my queries to the Law
Minister.l hope he will answer my queris
because once you have set this process
of abolishing the Upper Houses at the
request of another Government there
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will be no end to 1t. Will you reverse the
process when you are again in Power In
that State?

SHRI MOHAMMED YUNUS SALE-
EM) Yes, why not?

SHR! DAHYABHAt V. PATEL
You abolish when an Opposition Govern-
ment comes out with a request to abolish
and you have«t again when that Govern-
ment goes out making a farce of the Con-
stitution [ suggest that this needs to be
looked mnto. That just cannot be done
this way. Because a certaimn Government
on election does not tike an Upper House,
therefore, do away with 1t. That 1s bad.
1 have no quarrel with those people who
say thaton principle an Upper House
1 the State 1S not necessary. But this
change comes because there 1s a change
in the complexion of the Government. That
15 not a healthy sign for our growing demo-
cracy. We have been afflicted with many
ills Isthis one moreillness thatis coming
to us? That s the worry in my mund and [
am willing to share 1t with friends who
have an open mind, friends who are worri-
ed about the growth of democracy in
our country and who have patience at
least to lListen, who are not so intolerent
and are not even wihling to histen to a
different opinion I thmnk in this House we
will be able to keep this tolerance at least
for some time more and that we will not
have the situation that s obtaimng
in West Bengal when nobody can breathe
or speak freely

SHRI P. C MITRA (Bihar) Mr
Vice-Charrman, while I support tte
Bill that has been placed before us, I
also endorse many of the views expressed
by hon’ble the Leader of the Opposi-
tion Actually L would al<oliketo have a
clarification from the Leader of the House.
The Home Minister or the Law Mmister.
while moving the Bill in the Lok Sabhd,
as far as I remember, said that he was
earnest that the Bill be passed with in the
last session of Pailiament May 1 know
why that assurance was not adhered to?
Who was 1esponsible for this controversy
later on raised in Bengal and 1n the press
there?” Names were draggel of Mr
Bhupesh Gupta and our Deputy Chief
Whip, Mr. Om Metha, and others
When Mr. Chitta Bast and Mr. D.L
Sen Gupta raised the pomnt that the Coun-
cilaboition B 1l bz passed tn the May
session, Shri Bhupesh Gupta, who was
sttting there tight did not speak a word
If Mr. Gupta was so earnest get to the
Bill passed, certamly he should have
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aised s voice because whenever any-
thing agamst his wish 1s done here he
does not wait for the Chair’s permission
to ratse his voice. But he remamed mum

That indicates that over the Bengal 1ssue
it was  gigq wafa @qowy The
Government was not very eagre either,
He also supported that view. Is it be-
cause he was angry that he did not allow
Shr1 Dahyabhat Patel to speak” He did
not give cogent reasons because he
generally condemns the Government for
not passing 4 Bill. Of course, he said that
the cat was out of the bag. He said that
if the Government wanted to pass the
Council abolition Bill then the Mono-
polies and Restrictive Trade Practices
Bill should also be passed. He bracketed
both. He did not want to give prionity
to the Council abolition Bill. That indica-
ted that the House would not dispose .

T vRTTEe AR, [T F @I
AE FffFFmTT 21 ag 19 Q@
AT § W T Ay agr agr 3| fen
srr 1 =) e e of f @gr @ oeTEAn
g 92 o FT @15 AF g F gw dwr
g% amA F & #F1 osafaw w5
F1 fa7 agr v @7 & fAv w6 ad S
T | W EW TS E AT e AR
T AMEE 1 ag 19 Q@ 1 Fifaten
AATFTEITFAN 100932 1 T &
o917 AN W T SN A wE R —

“There 1s already the Monopolies
and Restrictive Trade Practices Bill

half way through which we had dis-
cussed Let us start with that.

Having said all this he has got
to say that he did not put

oo 1w fa@ & Wy 9 froag wifge
varfae fad St 7 o | wEw T
gt 4 @ 97 7 730 st FifwT § g w3
Mg rhlag v a7 @
T T g LT YT A AGT ¥ AT &%
FAFAT T 79 T 777 HATAT AT 37 &
TIA (YT 37 AT FT GIATH AN 007 |

the guts
hindrance.

SHR1 BHUPESH GUPTA On a point
of order T am very sorry my friend read
out only a part of this thing, and not the
whole What he said 15 all right But 1n
addition to that I sard
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“There s already the Monopolies
and Rest ictive Trade Practices Bill
half way tt -ough which we had discuss-
ed Let 1> start with that Then we
can go int » the other Bengal Bull. It 1s
due to th» pressure of more yrgent
business tiat the Monopolies Bill 1s
not bemg proceeded with further.
Jtshould g» the Councilshould die.”’

He d'd not tcad out the words, ‘‘the
Counctl shou ld die’” T wanted the Mono-
polies and Restrictive Trade Practices
Bill to be faished and then the Bengal
Bill to be tiken up As you know, on
the 19th M.y the other Bill had come
All T said wis let 1t be finishrd and then
the Council should die You make any
interpretatic 1 of what [ sav Bur at
least expres what I said It  sas my
desire to see that the Council should dic
I did not siy ““Taks up the other B:ll
at the next session” | never said 1t
Where 1s 11? Therefore, the point of
order 1s @ 1it* clear My friend, Mr
Rajnarain tas read only a part of it
Be fair to m: Criticise, me, interpret me,
but at least be fair to me In the pro-
ceedings I r2ver suggested that the other
Bill should be deferrec. 1 never said
that the oth'r bill should taken up at
the next sisston All T said was
we were disc 1ssing the amendments, the
amendmem< were being moved, 1n fact,
I was spe.king on the amendments,
I -aid, let us finish with this and then
take up the « ther Bill and finish with the
Sesston This s the positton 1 took.
But you mav ask me why I did not give
up the Mor polies and Restrictive Trade
Practices Bi 1 [ did not give tt up because
[ thought t1at there were other people
interested 1 stalling that Bill You see,
the Monopolies Bill had been delayed
for many, many years And when we
reachzd th«¢ amendments stage, 1t was
felt that h amendments would be fini-
shed in nc time and T suggested that
thereafter ttat the other Bill should be
taken Now you may say tnat when
I said that I had 1n mind some session
the n~xt session or something. But the
procecdings would not bear this out
Be fatr, if ot to me, at lzast to the pro-
ceedings o the Housc

SHRI PITAMBER DAS
necessary

SHRI BF UPESH GUPTA Mt Vice
Chairman t ien I said 1 have no quarrel
with Shri D ihyabhai Patel in  this thing.
That also 1 mentioned.

SHRI PITAMBER DAS . Mr Vice-
Chairman, (f1it was necessary to finish
¢h¢ Monopolies and Restrictive Trade

1f 1t was

[21 JULY 1969]
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l Practices Bill before takigg up the Bengal
Counct] Abolition Bill on that day
1 do not understand how we are taking
1t up to-day before taking up the Mono-
poltes and Restrictive Trade Practice
Bill Just as we are to-day taking up
the Bengal Council Abolition Bill before
taking up th: Monopolies and Restri-
tive Trade Practices Bill w@ cculd have
sumtlarly taken 1t up that dwy dalso.

SHRI BHUPESH GUPTA We could
hav: But we were moving emandmunts.
That 1s the poirt

SHRI P C MITRA Without dilating
on the e taings, I would like t¢ say that
one thing that ccmes out 1s that
Bengal Council Aboliticn Bill was nct
passed by the Bengal Lerislative A<sembly
with « Jaudable objective Their only
object was that there should not by
any delay i1n the measures that they
wanted to take to serve the interests of
certain parties Besides, they did not
also want even criiicrsm to be allowed
to be made agawnst the omussions and
commuissions done tn Bengal after the
ushering 1 of the Umted Front Go-
vernment  Actually 1n the Legislative
Ass2mbly they have got a majority of
more than two-thirds, but in the Council
they are 1n a mmoiity In a joint sitting
of both the Houses they could pass any
Bill they wanted But they wanted thut
that restriction also should not be there,
At the same tume they thought that the
Unton Goverament, which was a Cop-
gress Government, would not accept
the Bill as readily es the Union Govern-
ment actually did Therefore, 1f they had
any honest move and they thought that
the Council was redundan., then they
thought that the Council was redundant,
then they should not have included in
that Mintstry the halt a doZen Mip;ster
who were elther members ol the Council
or who were not members of either of the
Houses Why did thiy take acvantage of
the Council to include those people in
the Ministry? On wnat account there
was trouble also. 1n one party which had
perhaps three members, only «he Minister
remsined 1n the party and the other two
were expelled by that party, That party
broke up on this 1ssue. Thercfore, they
thought that in onc¢ way they had been
outwitied by the Cential Government’s
acceptance ot the Bill and readily having
1n the Lok Sabna It may be tnat Shr1 1t
passed Bhupesh Gupta did not ask for
postponement of the Bill But 1t should
clarified whether irom any quarler any
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feeler had come to the Leader of this
House or to the Prime Minister o1 to the
Bome Minister. There are many sumours
in the country and many things appe€ar
in the press. So ! would like the Govern-
ment to make the position clear as to
why when the Bill was passed in the
Lok Sabha so speedily and when we
had thrze days left, we could not get time
or the Business Advisory Committee
did not allot time for taking up this
Bill. With these words, 1 support this
this Council abolition measure.

ofy draraT W o HEONT  IITERE
A, z@ fados #1 4 @M@ FE g
AT F99T T a7 THFT §Z A
1951 ¥ $9A =FqurTes § 39 I09 F7 5%
frmr @ O wom § faenw ofwwg aame
gt ol Tifed | R IEF AR g A9
TR F AT FAAT 9 UT H Rl
2| sufea A" I9) yowar g fR et
§ faam ofeeg gara @9 &1 S
grmr g

frars oftey wd wfgd a1 78, 77
oo aer faamerae @ & iR &€ as
e U 3@ 9§ I OEF @R
¥ yogad WE | ST A AT qew
FLOR T 6 1931 Fo H Uwfa™
FIRT & wEEAT W A T v § R
FEI AT | SAHT HIAT S

““‘Personally I am of the opinion
that we can do with one chamber only,
and that we cando with 1t to greot
advantage. We will certainly save
great deal of expenses 1f we can bring
ourselves to believe that we shall do
with one chamber ™’

1947 ¥ fafwey afewr & R e
% FEE § 39 aay ¥ sl e s
A& gy arfqardel  faten swe
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“All tnis 1dea of a handful of men
getting hold of the State machrnery
having the right to make the pecple
do what suits their party and personal
interests or doctrines, 1s complelely
contrary to ewvery conception of sur-
viving Western democracy. All this
1dea of a group of supermen and super-
planners such as we see before us
playing the angels’ as the French call
1t and making the masses and the
people do want they think 1> good for
them, without any check or correc-
tion, 15 a violation of democracy ™

fom o arfeeaee sivael & 3w
g9 & Fa< fau & wroav ff Ty
¥ faur =fiog f&edl o ar 4 feF o
T IE THA o ATFISFT T g1 4T :

““The Second Chambers 1n the States
were being 1ntroduced... *

These are lus actual words—

‘e

.purely as an experimental measure
and there would have to be provisicn in
the Constitution..., *’

Again quoting his very words—

.. “for getting rid of the Second

Chambers.”’

sfig, Tfe  snfegsr 169 w7 #ix
gay ug sfewe e wmr faene asie
%1 fF ag o =g @1 faury oftwe #)
g & fod sare O T R €
17 R aaT 99% gay § F197 I97 aFdr

g

o Ty wferty B sieni o fau
quT § 78 T 99T g A g A
ug § #g favas  gqoeafor B &
R gw A faenT af st % ugr & sfag
FT 3G qT I4T T fF 1935 FT A O
qr, TEAT A% Ifedr g, IO¥ FEY
qgar faema afewsi @1 sauT fr sy

b ogqrfemied foew & sax emaif (AT R wifw @fen aw 1t ag @qu
' ok mmfad =i wET #7159 day (97 BF S ww qAra 1937 § g IR
[T FGATE 7R W UF 7 A A) Ay | TR U § ww age § a3

P 1 ST wEAT R O—

quote from the Hansard—

FAA I9 g0a N FER) AT AT
g S 9AF AU FIEww g, 9% fgara

L}
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Y IE W F AT FT Y FH I AU Y
forast gaa w1 Ll 91T o o aew
T F FIfww G A ggrE FAar &
fra faege =R T srwda N i
fafewr Ao IT FEA FT AR AH AT
AT 4 IR Wi 9w 71 T & o
IEN FF - | ag faurd ofwE
I qqF F U+ * fod wF TQFT ar |
Fife  fagr ot g &7 14T GT@T F
6 9T T g, ¥R I¥ 9T aF w0
9™ 9 ¢ | gEfed IFE A
WY F A € 3w 9 ush ¥, faa
U ¥ IAFF w41 w7 ¥, [T
qfvas &1 $Ee@ f@ar, @i wsEr ¥
gt fFaT | 1935 & I UF ¥ FAw
©: q_ut ¥ fawa afwg gamg 1+
GIW J AGT | TRW T 11 §T I9 g
TG FEAT™ WIH F NSW Agr 1 ar fafew
IR | 48 /00 g0 q AT gl
f | feaw ofoog & @ g9 & gw
F4T 30 A § 3@ wWe | fafew wadee
¥ fed guag fana awr A @=gmfay
¥ FAC A TAT AT AT GAY qgA
O A AT AT AGI g, Ig O
gy 1T g ) v LT o 5 wew @
fan® s1aT T3 A GLHIT @ T 8 |
ATFT FIG TZ9 TN GLHILH( 98 QT
g bF =8 ‘T 67 |ATer T 3T =0gd
Tx faviy wiged 7 9@ 1 QY 3¢ ©An
Irg Few g, Ty N1s flmg ST
Fo N & AT AT STEAmE w1
gL FT A LA, RO T I0@ F1 AR
W AygT q97 277 § 5 s @1 e A
@ Fgh @ fF faum afws game
FI A, I I TB g7 917, 9 feafy
ITE A(TA § A AT A AAY AT
Jd IR FE 79 F F gar wgr faan
oftg @grfaq w7 @1, 9§ qEE G
T T T AT | JE QAT STEATATS
9 WIGA A gOT | 97 37 FT FCOIL T

wae FN 1 g qT Ag gNF SAE
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AT q@E FX 4T T [T TG FL |

“gar oY g8 T gS S&T AT § Ty
e

faura ufcer w@¥ & g § uF T
A | 7 IEFT A geNE FT )
B UF qrEt ¥ daT FT 0¥ AW W |
foTay  dwaar FT I9E T A A
F TUMEA A ST AEEE A STA
WAL E | AR ¥ gD Al OF W &
fe st sim A v fewwdr ® ogeAr
gg= qE FXA | FF aw i wrew
F AT £ AW 999 AT § AT BA
g SrqiReest | QY I A T A I
W & A g1 g% Aafad s+ faumd afc
qal FT AgA § |

SHR] AKBAR ALI KHAN
1s the main constderation.

ft dareae T ¢ Right § Faw ...
= Axt A (gfeaEr) : fee o IEwT
fadrr wT @ a1

ot dfiamaT IM : IHF 97 T FT qAA
£ A AFA G IR FAT & @IE, AL
FARA QAT A A fGmar f &
qE FAr g | AR T@ g @t
g famr ar f&  f9a9 syaFr 98 qaay
Aferra agife Farag wWig) a
g & faq @gr 91 39 gEF | A QN
q1 3% oY qEe Aq. L L (mlerruption)

S AFRA : AAE AT TR, AT
TANT & a1 § 99 gl w1 gar g fF
St ST & CE ...

=t farFae IW < F AL

At M qgf 0 (S99 W) . IY
AITHY BT U gHA AT & |

: That

=t e I 2 GHA § 7 ST
IAY JT AGHFT N9 AL,  qE WAAT
FT A XA & | F aar Gr o fF ogr aF
wg @ g fF faara ofeedd gru
arg spfee o1 § SAar Fa1 W Sudsy
gadr g suw feg rgaa ag g &
AT FAA N UG FATAT FL AT A
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[ =t dyareaz g9 ]
fe ot faum awg & SN ¥% TR
‘ggier” fea o1 @R favre grawias
T F I | 1 A, IAC TR F IR
Gud AW E, F oA 3 ATOEw v
T AT ASTATITAEIT § SN 3] IHIT
F ‘gencxd T ATIENT E 1 QW AT A
gU AR S & @ uF fafwm wem ‘ganre”’
FT w3 & o Irawiad de gl
gdt a8 qiEt F ag AW A1 AW AqIT
¥ W AT AT AT IHEr TR
¥ ATHFT IAF T AW FT, IAT AR
FANT Fi, I BT IIANT FAA( ST g7
TEFT gaedy faenA qurey 7O FT &Y
T )

TN FTE ¥ FIT F ag WY gATT I
argar g 5 feuw afteg £ qww 55
faam @wrel & HIT GFAAA  WISTeEAT
FY qg 1 0F TEfa R T 7 SraT AR
gy fags &6 ¥ F7 FEW AT A
Jm & 92 faum @weh ¥ wfafafaea
fg g | S gfaAiedr § ST A
gfafafas T gFa & | I AT FAY
 Aferw uEfauma &1,  gS((aad
wefguma w1 78 sfafafa S awar g
= q@ ¥ o7 &A1 ¥ fagama @wr @
=y AT GFT § | IH aE ¥ fasras stoe
gfezdior § agr &1 SA@I &7 AAE FL
T & T S T FT AN T g § |

T Wl ¥ T ¥ ¥ fa99F 1 @
FTET g | WO qUE { Srqw vgoneT
faarer afewsy &1 fad frar & + 9 95w
¥ Mifeq ¥ oo faw agr & faame qwr
# z@ fadax & «wa fqo gard 3
qiEqT g | § WA &R FY
gt AT Awar g 5 oSER e aer
¥ =q g% &7 yeaiT nfw 5 F7 ¥
CE

oft e ot (fa17)  STEaTERs
werd, # 9 fauuw 0 qfE Fr g
o qrdE FR U izt awmier F fadre
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T F I A A 59 39 (s AT F
FAT, A ¥ F, % 999 W 92 §9
AHrEA 7 AT ATRAT g |(nterruptions) i
qfmer g & S fadrr @ F o
¥ AR gy X Fed S ARAT )

(Interruption)

ITHATERET WEEA, W FFr 9% A
Tw Sord wf fF A g W R
F1 93 R (89 I3 7 99 FAT ALY
AT 9 | g Wi TW TST 9T H 39 I
q2 9 W gAY TH GVE F FIE a1 ALY
g, 7 3 gy ag wiaw g1 % fF
T = faw #9873 g9 fawr
¥qa a7 78 g fr afz=m#r ama gowiT
Y fF 12 7, 13 wifedr #7 afr g3 @ saw
& 9y F @Sy g1 A g W At o
T FT FEH FE F (G0 57 G FT 17
FgI ST Wy g | 4@ a7 feiqer arfear
g TSI g AVE T TS I3 @S a1 W
g R 97 @ey & faw ¥ fag iy
o a5 F1 T qgr ox fqr e w@r
¢ S 37 %39 frar ST @I |

it sraae & Jar 7 3 199 & fafausr
qv wiaw fegr sl ag  F@r fF oty
M F GIHFIT T AT 37 IE@ FT f9
qra fFar § SuFT SFEW awgq fear o
Frfswa oft fadeft vy €, =18 F Forvafey
g, frogadr €, St srad 1 gavrfae wfa-
AT Fgq &, Fvifaee FgE, A @I F
fena & g 17 @rAT saEET g fw gl
T &S T 3 AR 9E AATSAET B, AR
gsfta € 1, ST gIe9 99 SIg 9§ |
affa gary gfgaa T afm=er &1 33
gfrmz faar gar 8 & afe sty
AT Q1 ag S g 99 @ aFdT & T R
TF & g3 T gEdl & | e qfz=mey
AT A ANET qLHIT Jg quadr v
ST A agwa @ an R wfes
§ AT agRG grar, At F FHA SfEer
FT ST F1 TEAT TG TG T | ALF



177 West Beng il Legislative

39 quy gfyady Farq GIHIT & HifgT
¥ AgRT A8 § 394U I #aT & g7
F & AT T 3T g9 F TET a9
fear 1 @ wag AFT agl  aT S AgAd
A8 g zafay s ot gfaar ¥ fag, sy
FIFIT T 58 qeg & aa & fag
S Ffaer F1 qIgY F1 geara qry fFHan
g | SyrEAT @ I TET qH FLAT
2 &1 saEr S qrod TE FLG@ E O
FIF | THT LG 1 9 afzadi S GLH
F g5e g fea ot suar Fifgw 3 fed
gt fear 1 3@ Gvg #1 faFwal &1 d@d
gU 99¥ I@ WE F TEIE qH F&E
FT X qIg Wer & | zaw w2 fafaqe |
FT T AgY & ®18 wfafafam &1 wrer
agfrg, afexs g & uw wedfas @
g feasr awg ¥ I =9 G F Weqq
o feqr | 3 gW zar fa s Fifea
FT qrST T & T & ar STET TCHIT EF
% & mq Agf FT g | T T
¥ TR TH g7 g T F59 T |

[21 JULY 1969}

T I | 7 FIT J@T § F oI
2T 9T AFT@ " ALY ofF 7T TR W
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FTAT ALY AN 21 BT TFR g
fraat fzar & f& soF1 ggra g9 gu st
FATA F GIFT 7 JT #7719 919 far
gz SEFT @AT FIN | gd) FTor g %
IS O 3T T F7 fagqas @ g
dfFa T I g g 5 s 9Tar agad
Jgr T AT a1 gf=mH A FOgIFIS
F N 79 a@ 71 faor grg A swdr
afF ITH! FIT 9 HAGCAT AL & I
oy FastY F1 foure & frg st s
HOAT FTH 3VF q% & qT B (AU @
=9 g T 9EqrT qry fear & 1 ( nterr-
uptions )
P(Pldy) yly S jaiayd sloy
UgSy o5 Juig§ o5 lamiy ol S
- AR ‘I.DL%
T[wvaT Atwx fag 3 (Twr) . Fav
T ITF B FAT F v@AT AGA E 7]

=\ AN BT X G K Hifaer
F1 faa gt w41 gw suaT o7 gady
T | gRIE GWIT 29 G 71 7 N
AEY FAT A g v Afgaw F fawg
211 ¥fET § PREA 7 3 AW § Ay
F1gAT § & AfF I 7@ 9% FgAT 7@

T 1 SR G 4 AT e g agraT | 8 AT 9 TUT TR A A 3F &
agaq 31 ST § ST A T 3@ awg | O B W { M Al e Ay fewry
# ag@ A Arft & @ 3 5 e grew | 3 A g ¥ emdm e @ g
% AT F AT qFQ £ | wfeq qfp gg | FAce A A AT 7R g
qAT IAFT qgf T AgAA AL A1 ey | TA F A [ AoA7 @ faw F dwy
FYAT ATHTT F FIBY qez & meA & | WL A WANF A A 1 9% &Y agrar
W § T a7 Sewd avg fgar | (A Atfegd B @t w7 agd wr eiT
Fiow o1 dfaeefer Fifgw § ageg &) T SEE W A% N AW A
1T IeRYF ot vq weqrd w1 gwaw fwyr | o7 fafawT 7 A g7 fan feoaw g
AT TG FEET ) afnw aateeRa gg | (At & &0 ag faw frew duw §
am #1 & fr af A amer & o1 grgs | TF T & a9 AT R R @ A 1)
qrét & 3a% arre € ) Awer AW wor § | A T A Awfed o o 7 & waw
T A ACER A AP g A B | IAC W AT FGE F - orawadar A |
fan Tt 7w g 1 B qrw fepr & TG OTOA FAF AR § OIEW
ST Bz ¥ O dwT 3 ) ¥F A gw gy | T R AAT AT o W oot F
FAT GURTT & IgUT § FMX q5 IS \ qUF F TgH AT F@TE |

gz fHuz F/A7 AdY A1En &, S |9
7—11 R.S.169

; 1t[ 1 Hindi transliteration.
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st me wwgl : I aurETY WEEE,
# @ faga® 1 T FGTE | 9
gardl ardf wE & A = fAfvag @ =
2 3 #rd o) qgx grew W W AET gAY
ifed | usaENr #1 AT a9 wuT

213 7 @TeAT fopat AT F1fgd |

SHRI PITAMBER DAS : If at the
Centre we decide to keep one House,
it is the Lok Sabha which will have to be
abolished, not the Rajya Sabha.

oft ME qrElf: 98 ™ @ & o
Frear adY & fF oftad) ame # sEEE
Tz fagas w1 a1 orw frar 7 afead
T ) FATRS FFE TAHE 7 3@ faw
FY 7 79 fpar | F @ ad ax FE S
Far g f& w=iR W= agt ® Fifed
FY arey &1 faq qmw fFa1 0 g oawar
R fp g wifee § AT QT AT i
9 ¥ FTem 9§ A a9g . IRW =W
g @1 faw o fexr . afss fex
agraq: ag W1 ¥ F1 foafear 4w

AT T UF 0T AITH AT & I
Tafay ga T AT 5T AN $W E 7 |
A & fAg ST T AALEE BT TANHE
FT qEIE AT AETT E fF IR U A=)
g M qEEE A oFiE G §F oA
T GLFTT TF G T NI /T F1 971
I @ IUF 90 arem gFN 1§ T
FIC 30 @ & Fifaw & @ &1 fawfaer
E g 1ar 3 A7 T TASTART s
I {1 F1 faefawr o g g1 qrear
AT AT FE 7/ awg 1 faafaan o= ot
FIAT FAIZAT A7 IAX AT87 TSN |

zaF qra § qrd { 7g A FZAT AR
g f& @ fpfl i e sEm &
faars g =g a8 Weeuf &1 g ar fEad
I NT & fav 37 wifs g A7 §
ST FT AT GGG A g, IqY G (@ATE
g | sfaT & FgAT AmgAT g 5 wsmas
&1 S @reAr g1 wifgd  wifE ag o)
TAETREE TAFOA F wfd al gf g
A & 7l wHIATE fF w7 wfame
¥ aroT gredw AN ag W aE gefr ar
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AT gargr) et 7 g &= genr fF
FA F AT AFT A T ¥ o f
dielt soem § gardy giedl, swfag uE
W& QYT &7 Wl 9T g9 €FEE I §F
59 ga{) ardf & ey § 1 R T gv ey |
I@ ATUE @ 3@ AT FT @I @ g b
#Hfea a9 o @ € oo oy
eI WU F g g g dgl A ¥a%
grRET § FiUm F7 agAg o) @ g ST
ag gl TH1a¢ SaT FT G § | ar 7 Agw
fe fagd Wi w97 grSyT € S @ @
garfams & fog e f1 AR & FE
fast o3 | zw faw & gf@ fad dmw
F) Fifas TH GV @ &1 F A
TR F& fF X fagiag. &g 3@
s F faerrs § a1 R A Wgr-iﬁsr
g ot fag¥ A T=iEE Q%ma‘er z,
a7 & f@ars o faw am ...

SHRI AKBAR ALI KHAN : The
Assembly will have to pass it.
st M gk : a3 @ ¥ fw

qr8 I g9 I AT &Far g | A fae
FeEAT § 91 FToSgET § @ ¥
FT HIT FIUT F TH FA &7 fad 918
FWT AT | 97 FHH TG X 7 AT
FT @ FW ¢ A1 SAF]  AFEA IS
¥ ) Fifed w1 @ T AR | R
fagiaa: &PT qEff @F o A 2 @
SRr Sgl AATENS § IEET agHa R
TET AGT IAFI UF a4 FY 918 FTAT g0
o agr &\ Fifaw @@ Er )

90 1 (getn) OIS 9l (o

B oy pre Eewdyyy S @

— g

T Azat (Fq7) : ar fET o =g
# e ¥ foomey T Qe 1 ]

= M quEly : gw O¥ Jagw AR
g e ara St sirafwe a1 agt 931 #¢ gq
T Y AA AR | FA qF AT mEr @A
a9 gF g Wl Y89 | w9 F Agh § gaOa
F A AT & WIAT |

t[ 1 Hmndi transliteration.
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Fifasr T Tem gar ¥ faar dar
BN ST F § ITHr W gH mEAwe
@A wifgd | #E A faw o &
or® Z AT fFT ag 9 9w 907 ar
T gt ¢ fr faw # g w07 o ave
FOmE S § | @ aE Y AR T
FEFaelt ¥ F5 fad 91q @Y FT F 9%
g9 Farqr & a1 FA7 R @S 9w 3
g O g ST & wifw MY 998 uR
A arEt gl g 1 S gaEr 9E @ g8
ST TN A AR Y AT E, TR
FaTEd] ¥ 91T R AT Y FT 9T A9
ZISEST H 918 g1 S/gT, SfFd 9EIY
FIw dqT @ g7 Sra T e S qEEw
Fifga § 330 3 war A F AT wigard
qaearg W AT | 37 I S fggEArT
HIET S AT ¥ T @ avg HAT A1z
afad | 91gaT g 1% ag faw o &
i fa® g # Bl Fifaw T8 afeF
il #fgd @@ @ AT

F AT T ag A f 937 @A@Yy
z fF @fga a1 wsw |ar 1 57 wEER
F AT T AT oy o¥ A@MoAy
faar s faa A fg o1 &9 & 9
S T AR [ AT AR aFE )
afsramafen fas e wrd,
ST A TR 9T ¥ g W 2 F ug
o¥ faueHtA € 1 ST wEAR femT g
SE F agrax forommE | maw
U AT ST Fifrq 1 T qTE a7 TE
3 ET SEI ATHT b AT feur oAt g
ST Mg qaEa § gr S g ) safax
gq AT FT R AT F1(ET |

Y AifrRee ATgA € SR Al grEw
gy frard | wgT ¥E w1 Swar Al
fr faedar it 1@ & ST UFO9E
IW IED AGT AT A F & QST A
Afma ot g ¥Ed ¢ f@ sgiEe" W
AT FTFH agt d31 femw T 1 IAFT M
g 2! T gwad afgEr A g, ..
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THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHD : We
are talking of Nominated Members of
the House. If you call them ‘brokers,’
1t 18 not correct. To say that Nominated
Members are ‘brokers’ 1s not proper

SHRI GODEY MURAHARI : 1
said ‘bureaucrats’, not ‘brokers’.

SHRIT JAISUKHLAL HATHI
1s all right,

. That

it M3 Al : i e feme
g & ST a1 ®F & agr Arfaaz fen
JET & 1 A1 A FgAr ag § fw S
AT TS AT FT A ST & SHHT T
T g @i Ak gafed § =g fr
TH O T TATAWA Y |

T AR R T A 39 a7 F1 @
FIAT g AR a2 FgAT Fgar g fx fow =9
fast =1 w19 AFTW Y =TT | A .
T AW & AT FT A AT
¥ Igr 9T FUE FT TGENG g qET 4%
Fifrge & warfee &1 @@ 9@ grar

T1fgd |

SHRI BHUPESH GUPTA Mr.
Vice-Chairman 1 am very sorry that end
unneces<ary controversy has been started
over this which was not really warranted
and things are said on the basis of certain
ncarsay, gossip and other things Now
that we are discussing 1t, first of all we
welcome the measure but since 1t has
been said, I should make the position
clear Nobody 1s to blame If anybcdy
1s to blame, 1t 1s the Business Adviccry
Commuittee and neither the Oppositicn
nor tne Government are to be blamed fcr
this because the whole thing was settled
by the Business Advisory Committee.
You may blame me but I will not generaliy
like to blame Mr Hathi because he macde
his positign very clear that if the leaders
agreed, then he would have agreed but
that was not so First of all I wculd
point out that it muct be sard to the
cradit of my friends Mr Sen Gupta and
Mr Chitta Basu that they did raise this
matter on the 17th of May and Mr Sen
Gupta very strongly raised 1t, Mr. Basu
also fought for 1t 1n the Business Advisory
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Committee and also in the House but
unfortunately I was not present at the
Business Advisory Committee. Though I
am not a Member, generally leaders are
invited. As 1 was speaking here,
could attend 1t. In the Committee Mr
Basu took 1t up and I can read out what
he said on 17th May :

““Sir, here 1 have got something to
submit. As a matter of fact, Sir, [
raised this question 1n the meeting of
the Business Advisory Committee. When
this Bill was being debated in the Lok
Sabha, I requested the Chairman and
also the Members of tne Business
Advisory Committee that time should
be allotted so that we mught takc up
the consideration of the West Bengal
Legislative Counctl Abolition Bi}l after
1t 1s passed by the Lok Sabha It 1s a
matter of regret that at that time the
Business Advisory Committee did not
consider it wise to allocate certain time
for consideraton of the said Bul*

Therefore 1t 1s quite clear. Mr. Basu’s
complaint was against the Business Ad-
visory Committee where he fought un-
successfully to get the time allotted
My friend Mr Sen Gupta made the
point : We are not concerned with whate
took place behind the back of this House
in the Business Advisory Commuttec.
The minutes of the Business Advisory
Committee I have consulted and they
show that 1t was c'ear'y decided that the
House shall not extend beyond Monday
and it was communicated here. It was
impressed at that meeting that this should
be taken up. All these things were done.
These are on record. This 1s not what 1
am manufacturing here. When Mr Hathi
reported here on 29th April, he said :

“I have to inform Members that the
Business Advisoty Committce at s
meeting held on April 28, 1969, has
recommended allocaticn of time for
Government and other Business to
be taken up during the current session
as follows

He named a number of things and there
you will not find any reference to the
West Bengal Legislative Council Aboh-
tion Bill. I do not blame him  because
1t had not been passed by the other House

and how could he mention 1t? We did |

not know whether if would be coming
or not So he was absolutely right 1n not {
mentioning it here
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generally done and we cannot prejudge
what the other House will do and when

things are not passed, they are not to
be mentioned here.
Tnen again, Mr. Dahyabhai Patel

as I said, raised this thing on the last
dav, on rhe 19th. At least English words
should have their meaning. I never said,
“Pastpone 1t ’ I said, ‘“There (s already
the Monopolies and Restrictive Trade
Practices Bill hallf way tnrough Let
us start with that °° There were the amend-
ments and we were interested in getting
them passed also. My fricnd, Mr. Dahya-
bha1 Patel, may not have been interested,
in fact he 1s opposing the Monopolies
Bill and he wouald like 1t to be opposed
and not passed I can understand that
consistent stand of this. Therefore I
satd to Mr. Dahyabha1 Patel that both
should be taken up. ““It 18 due to the
presence of more urgent business that the
Monopolies Bill is not being proceeded
with farther. It should go ; the Council
should die >’ 1 said, ‘“‘Let us start with
that Monopolies Bill Then we can go
to the other Bengal Council Abolition
Bill > Now this 18 the position. Then
again, here I must say this, because |
wo 1ld not leave 1t to the Leader of the
House, T do not want to be unfair to
the Leader of the House, that he said
that all the leaders of the oppostticn
groups had been consilted and 1t was the
consensus arrived at that no time sheould
be given to any other business except
the business announced for the 17th
and 19th May. Here 1 nave got the prc-
cecdings of the 17th where Mr. Chita
Basu and others have raised this point
And what did Mr Hath: say? You can
blame me. In that case you should blame
others also. Why single me out? Here
1s what Mr. Hathi says on the 17th cf
May.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : Yes-
terday, when I anuounced the business
of the House for today and Monday
I said that after a d.scussion with the
various lLeaders of the Opposition this
was the consensus of opinton, namely
that today the Companies (Amendment)
Bill will be diccussed and passed, and Jhe
Other, the President (Discharge of Func
tions) Bill would be passed on Monday
Now that was the agreement or arrange-
ment reached with the Leaders of the
opposition Groups. And so far as the
Government is concerned, we would haye

because 1t 1S nct on objection whatsoever to take thaf
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Bill up (Interruption ). Probably Members
will ask why Bhuresh Gupta did not
interrupt here. I dc not know whether
I interrupted or nc . To continue what
the Leader of the Flouse had said,

(Interruptions) but tj at will depend upon
the time also. If th* time 1s available,
1f the House 158 pref ared, well, so far as
Government 1s con erned, we have no
objection (Interrupt ons). Then the other
thing passed on Che Companies (Am-
endment) Bill, 19¢? Now we do not
know who 1nterrujted. Now somebpody
said why Bhupesh (supta did not come.
You should say al.o why Mr Dahya-
bhat Patel did not come up and say.
You can say this tt tng, but 1t 1s nerther
here nor there. It ended there. Why 1t
ended there? It 1s hecause the report of
Business Advisory Committee came up
and 1t was adopted. That 1> what happened
a few days earlier a1 d 1t cannot be alleged
that the Governm:nt was deteimined
that way. In fact, wanted to find out
from the Home M inistry also whether
the President (Dis harge of Functions)
Bill could be a ltttle delayed. Now what
was I told? They s 1d, ““No matter whet
happens; we woulc have the Prestdent
(Discharge of Fuctions) Bill passed
because 1t 1S a con ingency measure and
we do not want to take any risk. There-
fore, Monday 1s bcoked for that.”” Thet
1s number one an¢ there they will not
give in And, sec>ndly, 1t was decided
by the Bustness Advisory Commuittee
and the suggestior contained 1 their
report to this Hou e was accepted, their
decision, rather ther suggestion being that
the House should not sit beyond Mon-
day at all. Now s me of my friends say
that 1t could hav: been passed. But
you know very well that 1t 1s not like
that. Some Muini ter had to come to
ptlot tt. Mr Hat i1 does not pilot this
Bill. It 1s piloted by the Law Minister.
Was the Law Muy ister present at that
time? I would like to know. Also where
wasthe time for1t? Wastt included in the
List of Business f r the day? Nothing
was done. It wa  not included even
in the List of Business for Monday.
Then how was 1t | ossible? Now some-
body said that thre days ago 1t had come
to the House. It was only on Friday
that the Message from the Lok Sabha
was reported to tl s House, at about
2 30. On Saturd y 1t could not have
been taken up an |1t cannot be taken up
because forty-eigh hours’ notice was re-
quired to take 1t uyr with the amendments

to be tabled. J¥or Monday they had
decided what they should do and the
decision was taklen in the Busimess
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Advisory Committee and the suggesticn
contained 1 their decision was conveyed
to and accepted by the House. The
Leader of the House had announced
1t and the House had accepted 1t. You
may quarrel with anybody and you may
abuse us  Surely now I realise that I
should have created a scene 1n this House
at that tyme over this 1ssue.

SHRI A. D. MANI (Madhya Pradesh) :
You always create scenes.

SHRI BHUPESH GUPTA : I should
have done 1t. That 1s right; Ishould
have done 1t. I hope you will support
me,

SHRIA.D.MANI . Yes, yes.

SHRI BHUPESH GUPTA : Now why
do you bring in that thing that way.
Why do you say that there 1s politics
behind 1t? What the position actually
was 18 clear from the materials I have
placed before you, from the proceeding
of the House I have quoted. Now 1tis a
strange thmng. You can say that we
should have pressed for 1t moie. You can
s y all that thing. But do not try to foist
the balme on a particular party. It 1s
not in good taste either Let us sink or
swim together. In this matter no one
person or party was blameworthy. The
record of the proceedings and the minutes
of the Business Advisory Committee
will bear testimony to the collective
wisdom in this matter or, if you like
to the collective  fault 1n this
matter The friends who got up that day,
they were not there before. Mr. Chitta
Basu and Mr. Sen Gupta—the latter
came later on—can claim some credit,
but not others—I am not blaming anybody
for that. The matter had been closed.
Mr. Chitta Basu has failed to persuade and
the Government would not accept the
contingency of a discussion. Yet there
was an attempt to scuttle the Monopolies
and Restrictive Trade  Practices Bill,
and we see this thing now. Mr Dahyabbhai
Patel became very smart. He opposed
the Council Abolition Bill. And then
he said, *‘I want 1t to be passed.” What
a contradiction; what wonderful logic.

SHRI DAHYABHAI V. PATEL : Mr.
Bhupesh Gupta 1s misleading the House
and musinterpreting me.
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SHRI BHUPESH GUPTA The
record will show that he spoke in different
voices. I do not know whether he s for
its abolitton or retention 1 hope he
will vote for 1ts abolition 1 hope that
at least he will do so, I am fully with
him So I do not think that 1t 1s
very fairr. I do not wish to go into this
thing Now what do we gain by 1it, by
delaying 1ts abolition ? Suppose some-
body had tried to postpone 1t by a month
or so, nothing you can gain by 1t, What
do you gamn”? As far as our party 18
concerned, what did we do? The House
did not pass that Bill The elections had
been announced for the Council Whether
the Bill was passed or not, our party
had dectded that we should not Contest
the elections to the Council We d d not
wait for the Parhament Session Not only
that, 1n view of the fact that the Bill could
not be passed and 1t was pending, we
sponsored in the Untted Front Committee
that there should not be any election and
we decided that the United Front should
not contest the Council elections And
that happened Then why bring 1 all
this thing? If we wanted to gain, we
could have decided otherwise and drawn
daily allowance for a few days more
But nothing of the kind We decided
not to contest the Council elections
1n view of the fact that the Billwas pending
and could not be passed You can accase
me or anybody vou like, but the bona fides
of the United Front should not be called
in question All of us together decided
not to contest this thing Therefore
the Election Commission was asked to
take note of this decision, and he rescined
the decision to hold elections to the West
Bengal Legislative Counctl Now therefore
nothing has been lost. There have been
no elections to the Council The Council
1s going to be abolished now. Nothing
has been lost If somebody wants to
grind some polttical axe, he 15 welcome
to do so, but that would not be very fair to
his colleagues 1in this House. 1f we had
contested the elections any one of us

[THE DEPUTY CHAIRMAN 1n the Chatr]

I am not namung any party —if any of |

the fourteen parties of the United Front
had contested the elections, you could

have abused us and accused us that we famuly I

did not want the Bill to be adopted with
a view to contesting the elections and
getting more lease of life there either for
the Ministers or for the individuals
But nothing of the kind It 15 quite
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now. The Councilis going to be abolished.
and no one had taken advantage of the
fact that the Bill could not be passed
last Session 1n order to get their Council
going for some more time. Nobody
1s keen on 1t, ne€ither the Congress nor
we It ha, been ignored They are all
waiting for the Bill to be passed. 1 hope
the controversy will end here. But I
have realised one thing, that I am so
powerful 1 thts House that T override
the Business Advisory Commuttee, 1
overritde Madam Deputy Chairman, I
override the Government and, according
to Mr Idahyabhai Patel, Government
acts on the orders of Bhupesh Gupta
I would like to know whether President
Nixon enjoys so much power as has
been attributed to me by kindly and gene-
rous friends like Mr Dahyabhai Patel
and others Anyhow, 1f that is so then,
Madam Deputy Chairman, 1 am a
super-House nere—I hope not. Mr Dahya-
bhai Patel 1s the first Leader of the Op-
position Yes, I have some disqualifi-
cation perhaps which Mr Dahyabhai
Patel does not possess And that disquali-
fication 1s, I am a lLittle more familiar
with the art of parliamentary procedure
He has got very many othe~ qualities
but this 18 a disqualification So why
do you say such a thmg? I feel very
badly about 1t because sometimes 1t
happens that discusston takes place and
the business 1s settled with the people
concerned May be everybody does not
have his own way Shri Chitta Basu
fought for 1t, others may also have their
own feelings about 1t but then what
can be done”? In the Business Adwvisory
Committee the majority obviously be-
longs to the majority party but the Op-
posttion 1s well represented And also
the leaders of all other parties are invited
apart from the regular members. So 1t
seems my spirit hovers round everybody
here My friend used to say ten years
ago that Jawaharlal Nehru did what I
asked to him to do

SHRI DAHYABHAI V PATEL
His daughter 1s doirg it now.

SHRI BHUPESH GUPTA : Now,
he says, his daughter 1s domng. So from
generation to  generatton, the Nehiu
am leading Two generations
I am leading TIf Motilal Nehru was alive
he would have said I was leading him
also

| SHRI DAHYABHAI V. PATEL

immaterial now so far as that Ministry | | would never have said that. He was

1s concerned or so far as the affected
Ministers are concerned. It 1s all over

quite a different person.
(Interruptions)
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SHRI BHUP 3SH GUPTA : Of course
both of us we e alive but we were not

{2 JULY 1969]

‘ SHRI BHUPESH GUPTA
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There

can be no clarification in this matter

in the House. | am very grateful to my | abolition of the Council. It has teen
hon. friend, M. Dahyabhai Patel, for | executed; it is dead. What is the clari-

having such :n exaggerated idea of
my wisdom, cepacity, leadership, intelli-
gence and all tlie rest of it. It seems that
he has got a fintastic notion about my
power and abil ty. I would ask to himto
disabuse himse!f of this for the country’s
sake.

Now, whaterer it is, the episode i¥
closed. We hav 3 not taken in the United
Front even an ota of advantage because
of this being 1assed at some other time
and not a few veeks earlier. It is a great
event that the West Bengal Legislative
Council is being abolished. You will
remember that when the news about its
abolition came 1 was the man to get up

fication yo want? There cannot be a
resurrection of the Council it thirgs go
well. It is a welcome decision of the
United Front. We have hailed it before;
we hail it now also. We hail the decision
of the United Front not to contest
despite the notification by the Election
commission.

SHRI DAHYABHAI V. PATEL
Are not Member of the Upper House

Ministers in the United Front?

SHRI BHUPESH GUPTA Again
my friend is raising that. Those who are
not Members of the Council will cease to
be Ministers.

amidst interrup ions by some hon. friends

here to congr .tulate the United Front
Ministry for taving shown the way by
voting for the abolition of the Council.
But at that tirme I was shouted down or
sought to be sh« uted down by some friends
here and the same friends are now accusing
me. Since that time obviously according
to the policy >f our party, according to
the stand of wr party, we have been
pressing for th: abolition of the Council
not only in West Bengal but in all the
States. This is a matter which should
be considered in all seriousness but my
friend, Mr. Daayabhai Patel, is opposing
it. His speech was against the abolition
of the Counc l. I will be very happy,
in spite of the accusations he has made
even though baseless, if he supports
its abolition a1 d votes with us in support
of this Bill.

SHRI DAFYABHA! V. PATEL :
1 began by say ng that I did not object to
the Bill but ttat I wanted certain clari-
fications. This s how you mislead every
body always ard some of the friends here
are always wil ing to be misled by you,
many of them on that side.

SHRI BHUPESH GUPTA Shri
Dahyabhai Paiel is a shrewed business-
man apart frcm being a leader of the
Swatantra Party but he seeks clarification
on a simple thing. In this matter of
aboltion of the Council what is tne clari-
ficationabout? Itisabolition. Ifsomebody
is executed, h: is executed...

SHRI DAEYABHAI V. PATEL
As is being lone everyday in Bengal
now.

SHRI DAHYABHAI V. PATEL
But they have hed all this time; that is
the crux of the problem. And that is where
he is misleading us. You went on with
your interruptions. You almost made a
speech in the middle of my speech.

SHRI LOKANATH MISRA (Orissa) :
. You have a monopoly of everything-

SHRI BHUPESH GUPTA : I wel-
come interruptions because you are beau-
tiful when you interrupt.

SHRI LOKANATH MISRA : Why-
are you ugly? Be beautiful as well.

SHRI BHUPESH GUPTA : I hope
to be ugly always to the Swatantra Party.
At the expiry of six months those who
ar¢ not Members of eiiher House will
cease to be Ministers. It is going to
happen.

SHRI DAHYABHAI V. PATEL
That would have happened two months
earlier.

-

SHRI BHUPESH GUPTA No;
the counting is taken not from the date
of the passing of the Bill but from the day
one joins the Council of Ministers.
After six months, Bill or no Bill, they
willhave to resign if they are not Members.
Since they have not been elected as
Members of tne Council tne six months
period remains in force exatly in the same
way as if the Bill is not before us.
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SHRI ARJUN ARORA (Uttar Pra-
desh) * The point 1s, 1n the case of those
who belong to the Upper House and who
are Ministers, the six month period
will begin after the Bill So they have got

an advantage because this Bill was not
passed earlier.
SHRI BHUPESH GUPTA Yes;

they get eight weeks advantage.

SHRI DAHYABHAI V. PATEL
You accept that from Mr Arjun Arora
but you won’t accept 1t from me. That
was what I also said.

(At this stage,
entered the House )

the Prime Minister

Madam Dszputy Chairman, I think we
will have a great statement made on the
floor of the House A momentous step
has been taken and I resume my seat.

THE DEPUTY CHAIRMAN It
is at 4 o’clock We still have about seven
minutes You finish your speech.

L
SHRI BHUPESH GUPTA No
I am prepared to sit down now, because
we feel very very enthusiastic about the
nationalisation of banks and naturally
one 1s most anxious to hear it the moment
occasion arises.

SHRI LOKANATH MISRA As
if you don’t know about 1it.
SHRI BHUPESH GUPTA - But on

the floor of the House we are only just
having. I know the Swatantra heart 1s
beginning to bleed as every word drops
from the Lips of the Prime Minister.

SHRI LOKANATH MISRA You
believe 1n the cult of bleeding, we do not
believe 1n that., We bzlieve 1n democracy.

SHRI BHUPESH GUPTA You
believe 1n democracy?
SHRI LOKANATH MISRA : Yes;

cent per cent

SHRI BHUPESH GUPTA : The Swa-
tantra Party believes 1n democracy, have
you heard such a thing, Madam Deputy
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chamber, that 1t will fulfil certain fun-
ctions But 1t has been seen that the
second chamber 1s being used for retard-
1ing the democratic processes the se-
cond chamber 1s used as a counterblast
to the normal democratic processes
started 1n the lower House the second
chamber 1s used for pensioning off super-
annuated politicians, ex-Governors and
many other people who are hounded
out by the people 1n public life, the se-
cond chamber 1s used to bloster up an
anachronistic majority 1n order to ob-
struct the work of the Legislative
Assembly as 1s being done 1n the case of
West Bengal.

Bills are passed and they are passed
because the Congress enjoyed there a
sort of amorphous, absolutely unreal,
mayority in the Second Chamber and that
18 how the Second Chamber 1s used This
conception came n our context mainly
from the British who wanted to create
a kind of vested interests in the rarha-
mentary or Assembly politics by keeping
always 1n thenn hands the handy weapon
of Second Chamber to retard even the
Iimited processes of democracy which
were taking place Now, we are a re-
public We have a parliamentary system
We have got adult franchise Everyone
1s elected practically 1in the lower House
and I think that should be sovereign
but in our country so many things
we find We find the degradation
of parliamentary democracy—I will not
name anybody theoretically I am speaking
when the Speaker of the House, while
remaining the Speaker, aspires for the
highest office, the Presidency Have you
heard such a thing? The Second Chamber
1s bad enough and you cannot sep.r.te
the processes, one from the other We
have reached the stage of political mani-
pulation and degradation of parliamentary
system when the Speaker, who 1s supposed
to be impartial and command the con-
fidence of both sides of the House and
be above politics, goes in for canvassing
for support from political leaders for the
Presidency without resigning from the
Speakership of the House. In England
this would be unthinkable In any par-
liamentary democracy it would be un-
thinkable that the Speaker, while still

Chairman?

Now, Madam Deputy Chairman, we
welcome this thing 1 think the second |
chamber should be abolished everywhere
It has had not utility at all Some people

had certain tllustons about the second discussing

remaining in office, goes in for hunting
support for seeking election as the Presi-
dent, for example, the French Republic
or for that matter any other republic.
I am not naming aynbody I am discu-
ssing the theoretical proposition. I am
the constitutional posttion,
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After all, why s iould] name anybody?
1 am discussing ! econd Chambers gene-
rally. T am discu sing the degradation of
the institution of Speaker in our country.

THE DEPUTY CHAIRMAN : Kindly
speak on the Bill

SHRI BHUPESH GUPTA : A High
Court Judge is not expected to visit
the house of any executive officer and 1
know, even in tie days of the British,
when a certain ‘xecutive officer invited
a High Court Juc ge to his house, he asked
him not to do s¢ and he gave a circular
that nobody sho1ld go. Leaders should
go to the Spealer’s house. He should
invite them. N) party leader is big
enough in the : ountry not to respond
to an invitation to the Speaker’s house,
but what do we see here? The Speaker
of the;House goe s from door to door. . . |

HON. MEMBIIRS : No, no. \

SHRI BHUPISH GUPTA : begging |
political suppot

HON. MEM 3ERS : No, no. \

SHRI N. SRI RAMA REDDY (My--‘x
sore) : Your are talking nonsense. |

| order.

_ SHRI BHUPIISH GUPTA : It is an
important thing I will continue.
THE DEPUTY CHAIRMAN : You

must wind up row.

campleting_. I vill continue. T am sitting |
now. I will ccitinue. Because you an-
nounced four o clock. I am sitting.

THE DEPU(Y CHAIRMAN : It is
not yet four o’c ock. Please wind up your
speech.

4 p. M.

SHRI BHUPIISH GUPTA : Howcan 1
wind up in tw¢ minutes ? They cannot
wind up a simr le thing. Taere have been
m2='ings after meetings. A special em-
ergency meetiny has been called. At
least I should lave a few minutes. There- |
fore, I say thi is the proposition. You
discuss it. I siy you are discussing the
constitutional  set-up in our country.
You are doing away with an established
thing in our Constitution which you
think is wrong, namely, the upper House. |
In this conne tion 1 am inviting your |
attention to the other thing that is hap- |
penning. \

| No. 1
SHRI BHUP!:SH GUPTA : 1 am not |
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THE DEPUTY CHAIRMAN : We
f are discussing the Council.

SHRI
continue.

BHUPESH GUPTA : I will

STATEMENT BY PRIME MINISTER
RE NATIONALISATION OF BANKS

THE DEPUTY CHAIRMAN : Hon.
Prime Minister.

SHRI LOKANATH MISRA (Orissa) :
Madam, on a point of order. You have
called the Prime Minister, 1 have a point
of order. . .

HON. MEMBERS : No, no.

SHRI LOKANATH MISRA : Before
you allow her to speak, I have mv point
of order. You kindly listen to it.

THE DEPUTY CHAIRMAN : You
do not know what the Prime Minister is

going to say.

SHRI LOKANATH MISRA : You
have here circulated i the order paper

| that she is going to make a statement on

the nationalisation of banks. 1 know
that and, therefore, I am on a point of
You cannot reject it before lis-
tening to me. My point of order is*his.
1 have my point of order on two counts.
is I hope, Madam, you, as the
custodian of this House would not flout
as the Prime Minister flots, the law of
the land. - .

(Interruptions)

SHRI R. T. PARTHASARATHY (Ta-
mil Nadu) : What is it ?

SHRI LOKANATH MISRA : Please
remain quiet. . .

(Interruptions)

SHRI R. T. PARTHASARATHY :
This is a very serious allegation. . .

SHRI LOKANATH MISRA : The
Prime Minister knows you are with her.

(Interruptions)

SHRI B. T. KEMPARAJ (Mysore) :
That should be expunged from the pro-
ceedings.



